155 HResolution re. ﬁ:t_:ing
of remunerative

[Shri Shivraj V. Patil]

are fired during practice exercises
gct embeddeq in or scattered on earth
after firing. Some of these are col-
lecteg by the loca} people ¢ the cost
of risks tg theiy lives, ag the probabi-
lity of unexploded live shel] in their
midst cannot be ruled out. Unexplod-
ed shell collectad in this manner
could explode later by itself or on
being tampered with.

In this particular case, ag I have
mentioned, detailed investigations are
being conducted by the district
authoritieg and a1l assistance to them
to be able to draw appropriate con-
clusiong ig being extended by the
Army authorities. After the investi-
gationg are complete a cleap picture
would emerge ag to how the owners
of Agra Bartan Bhandar came in
possession of the cartridge cases,
metal gcrap or any other material
noticed by the teum of experts on the
spot. Government would take appro-
priate action under the law against
all those guilty of acts of omission
and commission.

I may also mention that ag per
reports from the district administra-
tion nine persons have already been
arrested of which six are the emplo-
yees of Agra Bartan Bhandar and the
remaining three are owners. Action
has also been taken by the civil ad-
ministration to detain these owners
under the National Security Act. The
District Magistrate hag also deputed
Sub-Divisional Magistrate, Agra, to
conduct s magisterial enquiry into
the incident,

I would again like to assure the
House that all assistance required by
the district administration at Agra
from the Army authorities in the
matter of investigationg would be ex-
tendeg to them for appropriate action
according to law.

SHR1 SUNDER SINGH BHAN-
DARI: Sir... (Interruptions),

MR. DEPUTY CHAIRMAN. No
discussion. (Interruptions),

SHR] NAGESHWAR PRASAD
SHAHI: The main question ig of
smuggling. . ,
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MR. DEPUTY CHAIRMAN: No,
this is not allowed. He has made a

statement, I directeq him. There
cannot be claritications,
SHR] NAGESHWAR PRASAD

SHAHI: The .nain question.. ,

MR. DEPUTY CHAIRMAN: No,
this; will not go in record.

(5hvi Nageshwar Prasad Shahi conti-
nued to speak).

MR, DEPUTY CHAIRMAN: Nothing
will go on record.

(Shri Sunder Singh Bhandari conti-
nued to speak.)

MR. DEPUTY CHAIRMAN: Thig is
not the time. I cannot allow any
questions, It wag 5 Special Mention.
In responge to that he has made a
statement. Now you draw your con-
clusions. (Interruptions).

RESOLUTION RE. FIXING OF RE-
MUNERATIVE PRICES FOR AGRI-
CULTURAL COMMODITIES—contd.

MR, DEPUTY CHAIRMAN: Now,
Mr., Master. You have already spoken
too much, Please conclude now, be-
cause there are so many other Mem-
bers who want to speak,

*SHRI K. CHATHUNNI MASTER
(Kerala): Mr. Deputy Chairman, Sir,
al] the thingg which the farmers pro-
duce are either directly nr indirectly
connecteq with the industrieg and
these produces zre being exploited by
the jndustrialisty to fatten their own
pockets, If we want to put 3 stop to
thig we will have to nationalise some
important industries. Then only we
will be able to assure remunerative
prices for the agricultural produces.
Why can not we nationalise the cotton
industry? The cotton industry should
be nationalised and a radical change
should be brought about in this field
so that remunerative priceg can be
assured {o the cotton farmers, Simi-
larly why cap not we nationalise jute
and sugar industries? We once said

*English translation of the original
speech delivered in Malayalam,
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that we did not neeq the Britishers
to rule our country. We gattained our
independence, We did not need the
Zzmindari gystem to produce wheat
and other agricultural produceg in
the country. The feudal system was
done away with and in that we have
succeeded to a great extent. Simi-
larly we said that we did not necd
the Maharajag tc rule the country
after independence, We have abolish-
ed the institution of Maharajas. Then
why should have Birlas ang Tatas
here to run our industries, There-
fore it is ag a result of cur policy of
allowing the big monopoly capitalists
to exploit the farmers, agriculture has
become an unprofitable job in a
country like ours which is primarily
an agricultural country, Therefore,
1 emphatically Jemand thut at least
these three industries—Textile, Jute
and Sugar—should be immediately
nationalised ang thereby assure rea-
sonable prices 1o the jute, gugarcane
and cotton cultivatorg for iheir pro-
duces. Instead of adopting such a
sensible policy our Prime Minister
Shrimatj Indira Gandhi has played
the greatest hoax of the century upon
the people of thisz country in the
name of Kisan Rally. The Xisans
were summoned t¢ the Capital includ-
ing those belonging to the Congress
(I) Party ang thig great hoax was
played on them, in the name of Kisans
and by the Kisansg themselves. Not
only that what did Shrimatji Indira
Gandhi tel] the farmerg st the Rally.
She said all that that hag to be done
for the farmerg have already been
done. Other Ministers including the
Hon’ble Minister for Agriculture Rao
Birendra Singh himself had also
made these declarationg earlier,

Sir, in this connection I am remind-
ed of a story of the head of an aristo-
cratic family. Some beggars went to
hig house begging for charity. Then
the other members of the family told
them that they would not get any
charity from there. "Thereafte, t}le
heag of the family appeared on the
scene ang called al] the beggars back
and told them that no charity would
be given from his house. He main-
joined that it was hig absolute prero-
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gative to decide whether {0 give or
not o give charity and shouted at
them tp get out. It was with such
an attitude that the Prime Minister
summoned the farmers for the Kisan
Rally and told them that everything
possible hag been done for them and
nothing more is possible,

Sir, the farmerg are not beggars.
This ig an agricultural country. We
have an agricultural economy, Now
if they are told, ag the head of the,
family did as I mentioned, earlier
that they are not going to get any-
thing, the farmers jncluding those be-
longing to the Congress(l) are not
going to be cheated. It is as a proof of
this that my friend Mr. Naidu while
moving the Resolution lamented
as to what the opposition parties or
the Communists have done for the
farmers. Mr. Naidu, we do not need
any certificate from you. We very
well know what we should do for
the farmers. Why shoulq you shower
all kindg of abuseg on the Communists
and others? You have failed mise-
rably in solving the problemg of far-
mers. As a result of that the farmers,
even those who owe allegiance to
youy own party are coming forward
to agitate and fight for their demands.
This is not going to end here, Kisan
Rallies like the one organised by
people like Shri Kalp Nath Rai and
otherg will not succeed in misleading
the farmers, The farmers will rise
in revolt again and again. They will
fight again and sgain for their rights
irrespective of their party affiliations.
Sir, who are the people agitating in
Karnataka? Sir, I am the General
Secretary of the All India Kisan
Sabha. I know that our Kisan Sabha
ig very weak in Karnataka. There
wag no Kisan Sabha in a place called
Malaprabha. It was there the agita-
tion first started. Who were the agi-
tatorg there? It was the farmers in-
cluding the Indira Congressmen who
fought for the farmers’ cause there.
Who started the agitation in Maha-
rashtra, Sir? Tt means that this is a
problem of all farmers, Then a
wonderful giscovery hag been made
by some people including the Hon’ble
Agricultural Minister that these ag-
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tations are politically motivated. Sir,
this is not politically motivated, This
is a problem agitating the minds of
the entire farming community in-
cluding those who follow the Cong-
ress (I) Party. No useful purpose
will be served by condemning the
farmerg agitations. Thig is a prob-
lem, for the solution of which the
farmers will continue to rise in revolt
again and again. Therefore, T request
them to wake up and be prepareq to
find a solution to thig problem, Not
only that; thig ig g combination of
vicioug circles. One of them ig the
Food Corporation of India. They do
not procure wheat or grain in time.
The farmers will he compelled to
resort to distresg gale. Thug the wheat
and paddy priceg will go down. Then
the wholesale traders will be in a
position to dictate terms to the far-
merg gnd corner g!l the stocks, It is
then the Food Corporation people
will appear on the Scene. Similar is
the case with the Cotton Corporation.
The Textile monopolists will corner
the entire stock available in the
market at the lcwest price, Then
only the Cotton Corporation will
arrive in the market. Now about Jute
Corporalion. The Government fixed a
price of Rs, 135/- per quintal. Now
in Bihar the farmers are compelled to
resort tq distress gale of jute at a
cost of Rs. 70 or 75. In Assam
jute doeg not fetch any price at all
Jute Corporation is not purchaSing
jute, Thus it would appear that all
these Public Corporations are func-
fioning in such a way at to protect
the interestg of the monopoly traders.
That ig Why I call it 5 vicious circle.
Unless we exiend the operation of
these corporations to the entire pro-
ducing areas in the country and unless
the farmerg are paid the price Tixed
by the Government, thig problem is
not going to be solved. Therefore, it
is not g political question. Unless we
rise above party congideration and
unless we make gincere and devoted
efforts to golve their problems the
farmers will rise in revolt with {helr
organised might and compel The rfilers
to see wisdom.

[ RAJYA SABHA ] prices for agriculturay 160

commoditieg

Sir, I want to remind them that it
1s not yet too late to wake up and
do something to solve their problems.
With these words ang hy reminding
them of thig imperative necessity 1
conclude my speech,

Thank you.

SHRI V. GOPALSAMY (Tamil
Nadu): Mr, Deputy Chairman, Sir, I
am very much gratefu] to you for
giving me thig opportunity. Sijr, at
the cutset, I warmly congratulate Mr
Chengalraya Naidu for moving this
Resolution which expresses the thirst
of millions of faimerg throughout the
length and breadth of our country.
from Agartaly to Porbandar and from
Srinagar to Cape Comorin. Sir, at
last, the farmer hag now realised his
might, and he has starteg to raise his
voice to gseek justice. Sir it is the
farmer whpo hag brought pride and
prestige to our country. It ig he who
hag made our country self-sufficient
and also to have the export potential
of foodgrains when the whole world
is jn the grip of the fear of g threat-
ened food famine. Even the mighti-
cst powersg like the USSR and the
USA who are irying to brow-beat the
Thirq World with their powerful
atomie potential are not in a position
to boast about their bufferstocks.
Actually, they have to import food-
graing from other countries. But, Sir,
we are not only self-sufficient..

SHRI M. KALYANASUNDARAM
(Tamil Nadu): 61 per cent of the
peovle do not gat 5 gingle meal.

SHRI V. GOPALSAMY: 1 am com-
ing to that point, Mr. Kalyanasunda-
ram. Sir, We are not only self-sufil-
cient but we are having bufferstocks
and we have got the potential tg ex-
port. (Interruptions) Please do not
interrupt me, This year, we are ex-
vecting a record production. But, Sir,
the conditiong of cur farmers are
very much serioug and pathetic.
Actually, Sir. T wanted to speak on
the Calling-Attention. Since 1 am
not getting a chance to gpeak on the
Calling-Attention, I would like to
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draw the attention of our hon, Agri-
culture Minister to The question of
remunerative prices first. Sir, the
very term ‘remunerative’ ig self-ex-
plicit; it expresseg the meaning of the
term, When we say that we are hav-
the justification for the prices not
the justification for the prices not
being increased by the Government
berause the calculationg ang the con-
clusions grrived at by the Agricultu-
ra] Prices Commission are not at all
corsect. Even our hon. Agriculture
Mimster hag admitted that one of the
memberg of tha Agricultural Prices
Commission who was representing
the farmerg dig not agree with the
views of the other merabers and
gave a dissenting note. So, the calcu-
lations arrived at by the Agricultural
_Prices Commission are mnot right.
Actually, regarding paddy, they have
calculated that for a quintai of paddy
the cost of production will be about
Rs 90, That ic not correct. The cost
of production has gone very high.
Tor example, the cost of a3 plough in
1970 used to be Rs. 10, but now it is

Fs 30. Similarly, a length of rope
which ig tied f{o a bucket to carry
water from the wellg in our areas

used tg cost Rs, 8 but now it costs
Rs. 25. TFor a bullock cart the cost
used to be Rs 630 but now it has gone
up {o Rs, 3,000. For a pair of bul-
Yocks the farmer used to spend Rs. 800

¢ previcusly by now it costs Rs. 3.000

and in some placeg even Rs. 3500 or
Re. 4000. For chemica] fertiliser,
urea, the cost used to be Rs. 40 per
avintal but now it hag crossed Rs. 100
Jimit. For pesticides the price 'has
gone up four times. A pumpset used
to cost Rs, 1500 but now it costs
Rs 4000. To dig a well the farmer
had to svend Rs. 15000 previously
but now he bag to spend more than
Rs. 80,000, So, you will gee how
much the cost of production has gone
up So the calculations and conclu-
sions arrived gt by the Agricultural
Prices Commission <hould not be
agreed to by the Government. That
ig why the hon. Prime Minister agreed

~to the increase in prices.

Now. 1 woulq like to request the
Apgricultural Ministe. to consider this
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aspect and jincrease the price for
paddy at least to Rs, 130 per quintal.
At present the cost of production
for a quintal of paddy will pe some-
thing between Rs. 110 or even
Rs. 115, T come from an agricultural
family, and therefore I know ‘this.
The hon. Minister, when he was
replying to the Calling Attention
Notice, said that this is a serious
problem and it ig being looked into.
Sir, our officerg are not paying ade-
quate attention tc these things, They
are simply sitting in their comfortable
rooms. They are shutting their eyes
to the reality of the problem,

Now, Sir, 1 weuld like to draw the
attention of the hon, Minister to a
very serious problem which I have
personally experienced. Sir, chilli is
a major commercial crop in the south,
in Andhra Pradesh and Tamil Nadu.
In Tamil Nadu alone -it ig8 cultivated
to the extent of rearly 1.80 lakh acres.
A good crop means that a farmer can
have ten quintaly per gere. And he
can get a price of Rs, 500 for a quin-~
tal of chillies, But, Sir, for the past
six or geven yeavs this crop iy sevious-
ly damaged and affected hLy pests,
particularly pests like aphids ang pro-
denia. The indigenous insecticides
and pesticideg are not competent to
control these pests. They are not

able to control thig diseases. They
are not able to destroy these pests.
Al] the indigenous pesticides were

tried in our fields and then we ap-
proached some other agencieg also.
Anq we came to know that a parti-
cular chemical Tamaron is able to
control the diseace. When the Janata
Government was ni power. T raised
this issue on the floor of this House
and requested the then Janaty Gov-
ernment to import the particular
chemical which is available in West
Germany angd othepy European coun-
tries and even in Scuth-Eagt Asian
countries, 1 requested the Minister
to look into thig aspect, But no res-
ponse,

MR. DEPUTY CHAIRMAN, Mr.
Govalsamy, please rake vour seat fer
a minute. Yes, the Railway Minister.



